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The House reassembled after lunch
at two of the clock, THE DEpuTY CHAIR-
MAN in the Chair. -

i

RESOLUTION RE. PROCLAMATION
ISSUED BY THE PRESIDENT IN RE-
LATION TO THE STATE OF PUNJAB

THE DEPUTY CHAIRMAN: The
Home Minister.

THE MINISTER OF HOME AF-

FAIRS (SHRI Y. 3. CHAVAN):

Madam, I move the fnllowing Resclu-

tion :— C
“That this House approves the

Proclamation issued by the President
on the 23rd August, 1368, under arti-
cle 356 of the Constitution, in rela-
tion to the State of Punjab.”

SHRI BHUPESH GUPTA (West
Bengal) : I am very glad that you are
moving this motion.

SHRI Y. B. CHAVAN: So,
pass it without any discussion.

SHRI BHUPESH GIJPTA : I wanted
this to happen earlier.

SHRI Y. B. CHAVAN: In order to
support this motion 1 de not think I
need make any lengthy speech. The
history of Punjab after the fourth gene-
ral election is too well knowr to every
Member in this House.

SHRI BHUPESH GVPTA: Mr.
Chavan, under you the largest number
of Proclamations have taken place.

THE DEPUTY CHAIRMAN : Let him
speak.

SHRI Y. B. CHAVAN: That shows
during what a difficult period I am
working.

SHRI BHUPESH GUPTA: That is
what I am saying.

let us

’

tr“

SHRI Y. B. CHAVAN : We saw that
in March, 1967, after the general elec-
tion the United Front Party had a
membership of nearly 48. Then we
found that there were about six defec-
tions from the Congress Party and all
of them were made Ministers in the
United Front Government, After that
two members from the United Front
Government defected. Then. later on,
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a large number of them defected, from
a minimum of 17 to a maximum of 27,
and they formed themselves into the
Janata Party. As a result of it the
United Front Government had to re-

sign. Then, the leader of the Janata
Party, Mr. Lachman Singh ill, was
asked to form a government. The

Congress Party decided to support him,
though his Party was in a minority.
With the support of the Congress Party
he could secure a majority in the
House and he formed a government. It
went on. But we found that the Con-
gress Party itself was divided. There
was the pro-Lachman Singh Gill group
and the anti-Lachman Singh Gill group.
The administration became uastable, as
a result of which Mr. Lachman Singh
Gill had to resign. After that the
Governor invited the Congress Party
fo form a government. They said they
could not do it. The United Front
Party also refused to form a govern-
ment. When Mr. Lachman Singh Gill
offered his resignation, he also advised
the Governor to issue ¢ Proclamation
imposing President’s Rule in Punjab.
I think the Governor had no alternative
but to make the recommendation which
he did and the report that he has sent
is self-explanatory. I do not think I
need go into an explanation of the
many details that he has mentioned in
his letter. Well, Madam, the history
of Punjab has its own lessons for Pun-
jab, for the Congress Party and for the
Opposition Parties.

v 3 §

SHRI BANKA BEHARY DAS (Oris-
sa): For the Congress also.

SHRI Y. B. CHAVAN: Yes, 1 al-
ways make very reasonable statements.
What is happening in the political field
in the last two years has its own signi-
ficance and its own political lessons fcr
all the political parties. Therefore, 1
think that what has happened was in-
evitable, After the minority Govern-
ment was formed, everybody, including
myself, felt that the whole political
trend was towards such a Proclamation.
Ultimately the inevitabie has happened.

I request the House to support the
motion.
SHRI BHUPESH GUPTA: Orne

question I would like to ask.



4773 Proclamation in relation

SHRI Y. B. CHAVAN : Certainly you
can ask, but Mr. Bhupesh Gupta want.-
ed this to happen. He wanted it to
happen because his Party wes out of
office. 'This was an inevitable thing.
There was an inherent instability. I
would like to repeat what I have said
before. The main thing is that unless
there are pre-election alliances on some
minimum political programme, coali-
tions are not likely to succeed in this
country. I think the political experi-
ment of running minority governments
has failed. All of us have to learn
from it. I have nothing more to say
except to commend this motion for the
unanimous acceptance of the House.

SHRI BHUPESH GUPTA: He was
very brief,

THE DEPUTY CHAIRMAN:
should be briefer than he was.

SHRI BHUPESH GUPTA: He was
not making any speech at all. Now.
we have been saying the same thing.
At least the minority Government in
Punjab had no basis to exist, except
for some kind of consideration shown
by the Congress to keep them in power.
We wanted this to go. We again and
again requested the Government to dis-
solve the Assembly and issue a Pro-
clamation for mid-term ela.tions. Now,
my question is only why there was so
much delay. Is it because the Centre
waited for the Congress Party and their
group to try out their way of solving
the problem, that is to say, they were
asked to see if they cculd help Mr. Gill
to continue? When the Centre found
that the Punjab Congress was not in a
position, you acted or the Governor
acted on your advice. Kindly explain
a little, Mr. Chavan. Only you can
enlighten us on this subject.

MR. Y. B. CHAVAN: He is confus-
sing two things. The central leader-
ship of the Congress Party is one thing
and the Central Government is another
thing. If you accept this, I believe you
will understand the difficulties. The
Central Government has certainly a
constitutional responsibility in this
matter. Whatever may be the reasons,
the Congress Party continued to sup-
port this Party, despite their differences
with Mr, Gill. As long as there was a
majority support to the Gill Govern-

You
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ment in the Legislature, the constitu-
tional responsibility of the Governor
was to see that the Government ran.
The political decision of the Congress
Party came later. It has its own logic,
it has its own reasons. I do not want
to go into it, because this is not the
place where I can discuss the matter.
Where is the question of delay ? The
moment it was clear that Mr. Gill had
lost his majority, Mr. Gill himself ten-
dered his resignation. There was no
question of somebody else acting in
this matter.

SHRI BHUPESH GUPTA: Puppet.

SHRI Y. B. CHAVAN: Let us not
use such words. These are very wrong
words. I can use these words in con-
nection with many things...

SHRI BHUPESH GUPTA: Do,

SHRI Y. B. CHAVAN: ... but I /o
not want to do that.

SHRI ANANT ?PRASAD SHARMA
(Bihar): The difficulty with Mr.
Bhupesh Gupta is that his party does
not conceive any difference between
the party and the Government.

The question was proposed. ST

THE DEPUTY CHAIRMAN: There
are two hours allotted ta this Resolu-

tion. We have ten Members who want
to participate in the debate. Mr. Raj-
narain.

oY TRAATAN  (IAL F3W) ¢ [T
9T HAY ST A O § qewfy e
v F & difaer 9T ST A7 Tw
TET 1 AW T 99 § 39 997 AR~
qff wew @ ger wrfed At wEY
Ty ¥ g dafaw A9 E) F I AE
qx g Wt ST Svear g Foenfax
gax fedt q% qgr ¥ fa wfadsa =y
T R ¥ Y T 10 wEA F e
a7z awa germ fr fror ABrew
g wfrg q@ & &M F@r oAv )
o A7 AW qr St F qArS FToAAG
gam—aT ot W T ot ¥ A
qag 78 a—Faits & wmaar g f ard,
Y Wk @2z d A e g, dfe
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G AW AT S FT O G OAT E |
ST SAE ¥ FFT FA A9 AN &,
§ IR THHI AR FEI & WA U
FET E ! TEF A GTATE | A
g safs, o, aOFTE AW ST
IMF AN AL TR FA IW AR
gATS 1 fAemR oF miAg § o zafeg
EU I IR ol

@ 7 frasT 73 § v e qug aF
aare frwr APmed @, 98 wEm
TF e UFF & H FTH GRT WA
gy off Aoy fow "@fwesr w1 oW
E W WA TF IR T F BT H
T T ST Y A aE R GLATHY
® GTHAT FT 99T | 39 firw @i
AT & TS A F FOF 3 TwWH @I
ITH TEGT FI AT TETAT FT AT
FET O AR R oUW AT 2T R
FEIT AEE F AT Agar § fF g
firr "AfadEsr w1 F@r 9T @A T AT
dfeer 911 UF TEE A AT IT TG
Ft TEA & g At 7oA § e g
a7 9% fag F9 FW § 1 T A
QT A Ifaa g 7 s wegTor grgw ar
e Y & wee 8, o 3% W aw W
1T T8 A Frled A A AT wE
7z & fF o A MR FE T DN OF
qer ERIT, T AT WAL @1 &7 7T
SR | 8§ 7 2 % R Ffg o ara-
WA FA AGT EAT g Al g5 e gar §
T AT W FATE | T qE faarw
g, Sl TAT AT AGAAT AR §, S A
Wy WY TS FETARI G, 3 W
fagra = =@7, fa @ fagrg & =9
HqraaT wfafess 78 & awdr | gafau &
R FT T T FHIT TR T AT TG
T =1gaT g o i e WY Tsadt dare §
g% & 99 for sl et Y AR g1

a9 @IS F OHTHST 0K AT
T4t =mear g 6 few #1733 fre @

A—32 Re./61
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g1 48T 50% ATl & GHF
T wEAT drgAr g 1 fw ar qnd
MET  qew-wg § AT ST ;X IgHT
FUF qET T GHAA AU ALY dv av
ag #iadea 7 Iwar AT A 98 qHREr
EE T SO I 4 - = i e - {8
ST Atfgd & oag W Fh @ e
dT1 =g az for & amw ¥ & a1 fex
frdt gy T A Q1 Fgr T FEE
Ft TR o FifFE g ATAT TEEAT
fre #fwea 71 & @ € g 3EHT
T TE T GUAT FT ST HTHATER AT |
iy § gq arfsF § A€ ST SrEgar
§, AT d ot egTor wvgA ¥ =g
ATIEHT A ATIF § ag AT A=A AR
g ST St {TIHRT qF § qg Fgq FASGANR
g omTd ) wid e wsAr TEEr g
fF 1 #Fa9R A § T TN HEAF
qEN AF STEAT | ZEfeq wed @
IF qF qUFET Ae7 a9Td a9 aF 9§ a7
FIOW AG AT E 1 A O A
gar g frgw ausR A g | gW Faw
W WE AT FEA §, WU E AL AW
gredr g, g, foey a1 W
qax F & amwar § f& gE fmwr-
At & faar g R o AT FT A
qEq A @ ER ag gara 4 {1 |78
A A FT OFE [T ATHE IO
awar g1

SHRI Y. B. CHAVAN: I am very
much interested in his speech. I am
not asking a political guestion. He is
gwing some philosophical discussion.

FAFR F A< fa7 #FATK 9
¥ oar wH 2 T A1 G AWAr g )
e gm & A wfEd

AYIEATCEW . F agT T g
5 =it gm0 Wiy w1 ag IR AT o
7 9% Faarar Avgdr g 6 A e
A WX AT qA G| AW ATH
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qurd U ¥ dur A § 1 faew s=-
T qmrA g, ST Wfa TFE 1 WA
7z FANR T g R wa R A
TGl ST} HRIH TEE AT AAH
& @i7 faama gar g o A%
are st wfkxd §ar fFaE o enfas
uffr &, & ooy Twfawar & s@EA W
T 3 E WX ST dEr FT A AN
qer ar H{IX agr frar w@mr g

g@r 9 T wifeagt w6 OF
HT #Y B a1 § A fda &3
g FAT =rEar g | FF & g
¥ g e} g a8 A fag famg
T g oFT F WA g awER
€ WX T qEH @ eman 1 afEwA
7 fadsw s@r aenm § 5 oA
aw aeEeT g, s am awdifas
FAY, T TAFA A U Y G &F
o gq Wi §, Nfafewa swEfad
FI uifE @ gERfady ar g g
Fg qifafera gataer & fag a@grg
g2 o zaw fau afawr aafasic sy
g A TS gt R SR E 1 e
TWH 21 av AT WS R IRT WR
ag feg &, waeww 1, Wit &, gk
&, @, g ar I AhE
T AR UeFS § T gF A 7T ATy
g1 @F mg Smw g g o
CAR I SUNCUR U S L I O
TE B W § ;v TFWIEE -
THafaer g, otfas  fawwan & 1 foaa
W aT WETd § W WA § W
STEHY FT G F FAIL g AAF N HTAT
AEE 37 F FOE D AT AW Y TF
qU §9Y a1 A A gu fRmrar #
ot Fegr agd #1 fagvar A1 wHew,
g AR =i grquidR ST FT TS F
T g !

TF AFEAT qI8q ¢ 5 oA St
fFa g W A Wi
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SHRI AKBAR ALI KHAN (Adhra
Pradesh): We are very sorry for
Narendra Dev’s failure.

Y UFATET . H g WA S
ST TEET AT Y TR

gagawfa: o 10 fAe @@ AF
AR ufw faTe §a@w TNT )

+ft TRARTAN ¢ 7 5 FgAr g &F
fra dfydes o= & & 9w 97 ¥R
g ¥ & f= ¥ amawy @ agfa
9y | F =Y Fogor wrg" ¥ HEAv Frgar
gfF ot am & 77 WiE | w@R)
Famarg a7 se7 A7 F TER
F FGAA GE A@ATST § AT AG WX
FW &1 T TEIT qF, A1 TGN qF AT
fr@ s@R 1 FHF 9gET 9Tl FT
qUIT ST 9T dg WS FH 9,
yafaq FW 91, JAQAT Tl o
qearel FT gAT FIA ATAT FTH 4T,
qg FFG 971 A WHT  qEA TEA
froaany =y feafg O Y fF o &
FTCT FHT 9T T Iq OFT  HAAT
f@ar | ag s 9% ¥ TEIM UIET FT
TZ dEF §, WR AR YE qTF
Sire G I o L 1 B
FragiE gl e | zw fad dw wl
fir fsier @ca §a9 AWET F GIAT qTT
SraT AR W A ¥ S a9
& g1 Tar WX T@ AT AT E |
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FETE | T AE ST AT AT qmEd
gt IR Ao qAF IS [ A
a,at d FFT @I a7 fF 9we ¥ Ty
AT qEW g, R e e
garttsde gfag IS &9, 99 & qHTC
Hew #1 d91 faar wmr #g 9Ma g
e dAfesw s am@r & sk @
OF SHATETE  qE< qIEd g |
& I W%%a@zﬁwag"t
& fg

-

™| F

@ T gar gar w1 Ay
Yqrrg @ Tafw aE ¢ S@ & 0

W @R el wgfaad @er & THE |

=9 & JEaax {98 9q%AT a9 @7 g
qItF OF WHAT SEAr ¥ zEr F
arg @ty e fag faw & st sfeare feedy
FATAL 4, SAHT ufsdAs aiqQw wHET
FT 3FWA a1 fear wam G g g
R 39 @ &1 3@ fw o fe
ares ¥ 9 Afwed & ¥, ww ¥
IAF A I TAT JUA AT G A,
& TAwede fer 4 ot Pt
® g, S wHmw & & S wwrer-
Hem 9TW@ B, 9 9 AT & A
FgndfF a@ o § o S¥ AW
FET AMET | AWAET, BT ST -
T AT H AG gAT § T @I A1H
T TS qE & AT S w e
gy, 9fF SAwr fw e ¥ g
€, Wwid s aw faafa v =7
gF ST ATAT T FT T FT G0
fear . S F IR TEewr W
fear w@m 1 < Fava w1a swmrw fag
FEF ¥ | g qf|Er § iR
=i s oF sefiea w1 Gy
fear a1 27 A s dw Awfwe
TWE T EEIE TG AT, A A
FE A § AfFT 26 w§ A o
F qUIRl T I AT g@AT A I
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FT A gl TAT & HIX ST & WS qF
T faEt Wi § e T § s
TG0 dTgd § {5 I AR &1 qH-
FTA TG 1 IE N T Giaw w9
T gC € A& F@ AT § | AT,
: #ft gt
fag st fegmm frag st aweew
FEATT §, AN gt FT Sl wefafa-
wex g, St F oagt 7 Ferwfed &
T W g, SW A FAT qIHTEEN

AE WE | & feaer 7 Sl
91 F® | g9 A § X g T
SE A TS ST wS ¥ AR g T
21 gl w1 gfaw Tw TE W T,
FIE F[AEAT TG W T, BN FA
T W W, FE AW IOq q@
T T | FAHTE 9 @Y | JTATE
gad gfaw a9 F e H e arew
zav feAl 9% 99me &t S9dT R T

2ot AEE w9 F AT IR FE
geEre F1 fammr 4@ Sgm, 9% H/E
F1 feamr AR $F AG T A AA
WEfE @ Ty A T IAT AT
Td 2 wifs W femam §FG A
TATd w1 Wl A A= v fe
St FAET &1 WEewmwd g 99T H
qegafa & A qF g E AR §
sEE A g wea @ fafa # S
7T fifmg &9 § & *fiede @, o
TF 9T @ ST w6 e % HIW
@ At 3 W & e e} faufam
Ty g FY war [ e e
TN FT AT qE | A BN ST
fr TSz &q agt WX AMwEQd, w1
¥ fordt savey oW & 93 [TFF AGP N
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SFET 9T qAF  TFC A OHEEQ S
W awdr &1 @R s wwes &
¥ awew gud | OH @ e g
4 =zarg f& s feafa e dErEr
Tt 39 F WEgAGL WA L THT
feafs st sz f wenfawier s
WA % dar g fqgar @@a e
FHOH F FAT F  AAUAH, LA
WSRT uFe & qaraw qeq fae
Frfz ®1 3 FW § @7, A Y AR
g 7 fogn St S® 9T & #a%
dax owra ¥ faetea @1 9 =iEw,
TZAO AT OB

THE DEPUTY CHAIRMAN: Mr.
Bhargava. I would request that each

one of you take just 10 minutes. I
have got 12 names.

SHRI M. P. BHARGAVA (U{tar Pra-
desh) : Madam Deputy Chairman, 1967
will always be remembered as an im-
portant year in the development of
Indian parliamentary democracy. The
elections of 1967 gave a warning to the
ruling party that either you mend your-
self or you will be compelled to end
yourself. It also gave a warning to the
opposition that if you are united you
are in a position to form alternative
governments in several States where
the Congress has only been returned as
the largest single party and not in a
majority. The electors expressed their
will in a definite manner in several
States. Many a stalwart of the ruling
party as well as the opposition foiled
because of the ballots being cast
against them. And that is exactly how

. democracy should function.

Now, take the case of Punjab after
the elections. What happened ? The
party-wise position afler the elections
was in a House of 104—

Congress . . . . . 47
Jan Sangh . . e e .
ssp - oo . . . .
Ccip . . « o » .
CIP (M) .
Republicans . LT

.
.

re
.
.

(2 S NS R o)
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Other parties
which include the Akali Dal. . 26

Independents . . . . 10

Now, if things had run in a straight-
forward manner, without all kinds of
alliances being formed, Punjab should
have gone under the President’s rule
immediately after the general elections
because none of the parties was in a
position to form a government. But
there was a feeling at that time in the
country that come what may, we should
try to see that the Congress does not
come to power because people in some
of the States were not satisfied with
the rule of the ruling party and some
of the persons who manned the govern-
ments in the States had a reputation
which was far from satisfactory, and
they were all defeated at the polls.
Since there was a feeling to keep the
Congress out of power, a United Front
was formed in Punjab as SVD was
formed in some other States. It was
a strange combination, a strange al-
liance to rule. On the one side was
the Jana Sangh and those parties who
believe in rightist things like the Akali
Dal and, on the other side, were the
left-thinking parties like the Commu-
nist Party of India and the S.S.P. They
all joined together. It was a strange
combination of forces. one going to the
east and the other going to the west,
Yet for the sake of keeping the Con-
gress out of power they joined and
elected Shri Gurnam Singh as the
leader of the party. Then the forma-
tion of the Ministry was facilitated by
defection from the Congress side. And
what was the price they got? All six
of them became Ministers in the United
Front Ministry.

Madam, I have always felt that de-
fection, which is a curse in this
country, if it is not properly controlled
and checked in time, will eat away the
very roots of Parliamentary democracy
and, therefore, it becomes the duty of
every right-thinking person ard every
country—loving person to see that this
evil of defection is rooted out of the
Indian political body, and the sooner
it is done it will be better for the coun-
try as a whole.
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Now, Madam, as the Government
was formed by the alliances of several
different parties pulling together it was
but expected that that Government will
not be able to function for the full
term of the Legislature. If things
would have taken the normal course,
and the ruling party had simply waited
for the events to come aad not tried
to interfere in the fall of the govern-
ments, the fall of the United Front
Government would have come much
sooner ihan it actually came because
the people are still averse to the Con-
gress coming o power in some of the
States by the backdoor method. There-
fore, it would be in the interest of the
ruling party, wherever it is in the Op-
position, to sit quietly, try to exploit
the situation and not try to bring the
downfall of the Opposition Govern-
ments. The more they (ry to bhring
about the downfall of the Opposition
Governments the more they allow the
Oppositlon Governments to survive.
Madam, the Opposition Governments
are bound to fail by their ¢wn doings
because in principle the parties which
have joined together cannot agree on
anything. That has teen the expe-
rience in so many States.

Now, after the fall of the TUnaited
Front Government what is known as
the minority Government was formed
under Mr. Lachman Singh Gill. I have
always felt and I have given expres-
sion to my views that a minority gov-
ernment is a very wrong experiment
to be tried. Minority governments
have ng mandate of the people to
govern Lhose places where they are in-
stalled in office. And as far as the
ruling party is concerned. I have no
hesitation in saying that wherever they
have tried the experiment of a mino-
rity government they have suffered
badly, whether it was in Kerala, whe-
ther it was in Bengal, whether it was
in Bihar or whether it was in the Pun-
jab. Minority governments have been
something which have been foisted on
‘the people against their wish and by
such persons who were not liked by
-the people or who had no mandate to
govern the areas which they were plac-
d to govern. I am sure the ruling
party and the Central Government
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would have, by now, derived the lesson
and taken a firm decision to see that
they will not experiment with any
minority government in any State in
future. That is at least one lesson
which should have been drawn.

While speaking on Funjab in March,
I had supported all the actions of the
Punjab Government till that day. It
was in the last week of March. But
1 had come {o the conclusion that there
was no alternative before the Central
Government but to dismiss the
Lachman Singh Gill Ministry and to
impose the President’s Rule before the
31st March. The counfry would not
have seen the sorry spectacle of the
events in the Punjab if the Lachman
Singh Ministry was dismissed before
the 31st March.

The history of events thereafter is
too well-known to be narrated here. It
has been a very costly experiment, and
in my opinion i should never
have been tried. It was a folly to give
all support to the Lachman Singh Gill
Ministry and keep it in power, and I
am afraid we are <oing to pay heavy
dividends for the folly which we have
committed. It should have been dis-
missed in March, by the 31st March.
It is several months too late that the
Ministry has resigned by itself and the
ruling party decided to withdraw its
support to the Gill Ministry. Even now
it is not too late if during the Presi-
dent’s Rule things are well managed
and a clean government is given to the
Punjab. I am sure the people in the
Punjab will rally round and give their
support to the party which, in their
opinion at that time would deserve the
support of the people part.

I whole-heartedly support the Pro-
clamation of the President’s Rule in
the Punjab although I feel it has come
several months too late. Thank you.

SHRI RATTAN LAL JAIN (Pun-
jab) : Madam Deputy Chairman, I rise
to express my whole-hearted support to
the Proclamation issued by the Presi-
dent on the 23rd August, 1968 under
article 356 of the Constitution in rela-
tion to the State of Punjab in spite of
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the fact that it is a much belated mea-
sure, and, keeping in view the best in-
terests of the State, should have come
much earlier.

Madam, what has happened in the
Punjab during the last nine months
or so is an exfremely sad story. After
the general elections held in February
1967 in which no single party was re-
turned in absolute majority, some poli-
tical parties joined hands forming a
People’s United Front. This Front
formed its ministry with S. Gurnam
Singh (leader of the largest party in
the United Front) as Chief Minister in
March, 1967. Dedicated to the service
of the people of the State this Ministry
started its work and in spite of con-
stant intrigues from the Jpposition to
undermine its strength did a useful
piece of work in the State by initiating
steps towards ameliorating the living
conditions of the poorer and not richer
sections of the society.

A wonder of the present times was
achieved when complete harmony and
unity was forged amongst the two main
communities of the State. The bogey
of communalism and communal poli-
tics hitherto raised so loudly by the
erstwhile ruling party in its under-
hand tactics of divide and rule was ex-
chewed sp that the people of the State
heaved a sigh of relief from the erst-
while despotic rule. All-out efforts
were made by the Ministrv to intro-
duce the factor of honesty and non-
interference in day-to-day administra-
tion. The resulf was people were
happy, the services were happy and the
strife-torn Punjab rightly marched to-
wards peace, progress and prosperity.
There was an all round appreciation
of the way in which the United Front
Ministry in Punjab was conducting 1t-
self, meeting the aspirations and expec-
tations of the people of the State.

Such developments as were taking
place in Punjab were, however, not in
tune with the expctations of the Con-
gress Party who had hoped for an early
fall of the Ministry in view of its hav-
ing been constituted of parties with
varying ideologies. But to their great
surprise, the Ministry wcrked as a
well-knit team getting over al] sorts

L W) L Werteltada
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of hurdles which were created in its
way. The erstwhile Congress leaders
pad overnight gone jobless. They
could not reconcile themselves to their
new position as members sitting in op-
position, deprived of all pomp, show
and glamour of authority, unable to
shower favours to attract opportunistic
following from amongst the population
of the State and further deprived of
authority to dictate the Services to act
and behave in a manner which suited
them. They had further got deprived
of sources which helped them and
their stooges in building large fortunes.
They, on the other hand, were fast
losing their hold on the large mass of
the population of the State. The net
result was that the Congress people
ad become apprebenswe ahout their
political future. There was a good deal
of frustration amongst the Congress
ranks as it was much greater a blow
than they could bear and hence their
all-out efforts to oust the United Front
Ministry. A no-confidence motion tabl-
ed by them failed. They, however,
ultimately succeeded in making Lach-
man Singh Gill and a few other
legisiators t{o defect from the ruling
United Front, rendering it a nunority.
The Congress High Command appa-
rently fully concurred in securing these
defections and in the process toppling
the United Front Ministry. This group
of defectors led by La-hman Singh
Gill, in the words of the Punjab Gover-
nor, ‘“were drawpn together not by any
ideological affinity but by a desire to
gain political power.” In this their not
only undemocratic but unorincipled ap-
proach, they were unfortunately assur-
ed of the unconditional support of the
Congress legislators of Punjab at the
instance of the Congress High Com-
mand. What an irony of fate, Madam,
the Congress speaking so loud in strong
condemnation of defections, sup-
porting and keeping alive a minority
Government commanding a strength
of only 20 members in a House of 104..
and those 20 members also all defec-
tors from one or the other party! What
a political insanity and a marvellous
difference befween words and deeds!
The Congress legislators by such intri-
guing tactics had hoped to rehabilitate
themselves. They wanted to use



the Gill Ministry asa tool in
their hands. In the words of
Lachman Singh Gill himself “Some
short-sighted and power-hungry Con-
gressmen in the State were all pressing
for undue benefits and recognition
which were unacceptable and which
caused a lot of heart-burning.” The
expectation of the Tongress legislators
that they will be able to dictate to Mr.
Gill proved only to be fond hopes, and
soon there was a rupture, Mr. Gill,
after tendering his resignation, had
come out with plain-speaking, accusing
the Congress of behaving like masters

instead of supporters. Those very
prominent Congress legislators who
were responsible for securing these

defections arrayed themselves against
the Ministry in a vain afterupt to form
a Congress Ministry. But in the mean-
time. M¢. Gill had already turned the
tables. He had so much corrupted
political life in the State that most of
the Congress legislators had become
puppets and stooges in his hands. In
the words of the “Tribune”, Madam,
“Looking back on these past nine
months, the wonder is that ihe regime
lasted as long as it did—thanks chiefly
to Mr. Gill’s inimitable skill as a clifi-
hanger and the never-to-be-sufficiently
deplored squalid intrigues inside the
Congress.” Left to themselves, the
majority of the Congress MLA’s would
still have favoured continuance of the
Congress support to Mr. Gill. The
Congress High Command had desired
and were united that the initiative for
withdrawing the support should come
from the Congress Assembly party it-
self. It acted only when it became clear
to it that the Congress legislators of
the State were not going t» oblige it to
that effect.

The position thus, Madam, is crystal
clear. The Congress High Command
could not put up with the United Front
Ministries. Its machinations toppled
down three United Front Ministries in
a span of 48 hours only, including that
of Punjab. It is, Madam, for the pen-
ple of Punjab and this country now
to ponder whether this sad history of
the previous nine months really helped
the growth of democratic traditions in
the country. Nine wmonths ago, the

plea of the outgoing Chief Minister,
Shri Gurnam Singh, for dissolution of
the Assembly and for holding mid-term
poll to bring back political stability to
the State was turned down on the
ground that it would cost the tax-payer
dearly. One really wonders whether
the cost now after a [epse of only nine
months would be any less. The real
guestion has never been of the cost in-
volved but mid-term poll now bhecause
the very existence of the Congress orga-
nisation in Punjab had been threatened
and jeopardised by ithe outgoing Minis-
try.

Now, Madam, what happened in the
Punjab State during the 271 days of the
Gill regime? In the words of the
Punjab Governor, “The Government
machinery was used hy the Ministry to
raise its own following. The use of
Governmental authority for political
purposes affected not only the Congress
Legislature party but has had a dele-
terious effect on the Services also.”
Actually. what happened in the State
of Punjab was, Madam, much more. A
reign of terror had been let loose. It
was all a Police Raj in the State. The
police and the adminisirative machi-
nery were recklessly used to organise
receptions for the Ministers, to impli-
cate innocent people in false cases. Vie-
timisation of people who would not
toe the line desired by the Ministry was
the order of the day. The experience
of legislators being beaten up within
the precincts of the Assembly chambers
by plain-clothed police personnel was
something novel in the history cf demo-
cracy in this country. The legislature
was virtually rendered defunct. There
was no rule of law. It was the law cf
the jungle which one would experience
in the State. Political victimization,
corruption, favouritims, nepotism, un-
warranted interference in the day-to-
day administration of tha Stale and
such other evils had become rampant.
Mr. Gill is boasting of some useful work
having been done by his Ministry.
What was it and where was it to be
seen, except that a nefarious sttempt
was again made to create division and
confusion amongst the people of the
State ? This, Madam, in a nut-shell
was the position in which the State
found itself. Now, Madam, when by
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issuing this Proclamation the Presi-
dent has assumed to himself &ll the
functions and powers of the Govern-
ment of the said State, may we hope
that the intervening period, which is
desired by us to be as short as possible,
will be fully utilised to restore nor-
malcy in the State by undoing all the
wrongs perpetrated by the outgoing
regime on the innocent people of the
State and on the Services ? Will the
Government seize the opportunity to
ho'd ep enquiry into the allegations of
corrupfion and mal-admimisfration
against the Gill Ministry made by 1es-
ponsible people of the State? May
we further hope that confidence of the
Services will be restored by going into
all cases of victimisation, wrongful
demotions and promotions, allow:ng
unreasonable rise in salaries and so
on? May we also hope that steps will
be taken to withdraw immediately all
politically motivated, false, criminal
cases against members of other politi-
cal parties and an enguiry will be in-
stituted into the conduct of such offi-
cials who allowed themselves to be
made tools? It is a necessary prelude
1o holding a free and fair mid-term poll
in the State.

I have also to draw the attention of
the Government to tne serious reces-
sion with which the engineering in-
dustry of the State is faced at present,
particularly the engincering indusfry
which is situated on the border towns
for which the Government had been
announcing various types of conces-
sions for rehabilitation. Such an-
nouncements have gone unimplement-
ed so far. Will the Government now
take steps to see that announcements
pertaining to concessions for the re-
habilitation of the engineering industry
are implemented so that the threat of
closure of such industry and conse-
quent unemployment of labour is ade-
quately met in time.

THE DEPUTY CHAIRMAN: Please
wind up. The speech is too long; you
must summarise.

SHRI RATTAN LAL JAIN: Refore
closing I once again welcome the Pre-
sidential Proclamation issued in res-
pect of the State of Punjab. It is sin-

L Duajlaa oapLIA )
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cerely hoped, Madam, that the people
of the State will be afforded an ear-
liest opportunity to elect their repre-
sentatives so that a constitutional,
stable Government is once again res-
tored in the State. Thank you.

qER War fag dgnd (o) -
FrAl Arwia afean, & =0 SR
F1 doFA Far g, sAfad 5 5T amwe
Fgl TAAHE AT gEA A1 a9 Faw A
A A g fega s #% feam AT o ag
SIAAASH Bl FT ATqF GrAA 14 2 |
wTH g fagex wnig A gTed 9
gars & f ff ok & gareds %e aaade
25 0 A 33 N T e W FT
2T § F faw astg & @@t wiag @l
F1 fr7 @wEE &t 9O F9 92 AwaR
gHET 93 )

FTF A N AT A HF @ W
faeq &, gr Wi N & amF g
gl &1 UF AATITT FT ZHT, SHH ATT
FHI(Aez L, 3T FOAAE TEF, FT7H9,
FFE1, ST gwET g a1 feegas & T
R g 2 AR fag-uw stam #we
4B 2, 39 ag A fafi-sA naAge
af) T TIART A9 F A€ T AT
TAARE FT FEeATT FAAH O OF
el g@ Ave? gdfpna fag g
o1 fr wwe wfree ol & A s
FRTA E, A T Fenfeaem w08 F o
FAT TR gw, e e = oAy
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F A § |9 efamd & a9 e
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F1d foma for =7 N & 97T §F =y
QETATS 81 ST | ITHT TF A1 o7
JATY ATEX 2T F H=T A1 UT ATET
#1 fa=guem sall |ug F § 9 foay
fo wTEAT FY SAIGT ¥ SR EHIAAT &Y,
34 T T qanfas st fF e svafes
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s fr aoe faagr & #1 daar B
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3 PM.

SHRI BHUPESH GUPTA Madam
let me first invite the atteniion of the
House to the Memoradum which was
submitted by the leaders of the United
Front during the existence of the Gi"
Ministry to the Presidant of India The
concluding words of the Memorandum
are as follows

‘We therefore conclade our memo-
rial with a fervent prayer that you
wil] take early action to rid the State
of this evil and appoint a Commission
to hold a comprehensive engiury mto
the misdeeds of the Ministry”

Now we have the Gill VMinistry out,
1t has fallen under the weight of 1its
own misdeeds, 1t has gone because the
Congress Party found that to suppoit
the Gull Ministry would be to complete-
ly ruin 1ts future, 1f at all 1t contem-
plates having any future in the State
of Punjab The two factions which
had been quarrelling, one copenly sup-
porting Mr Gill another puvlling in a
different direction ultimately came fo
the conclusion that 1t was not at all a
profitable business, hence the Gill
Ministry has gone It 1s good that the
first part of the demand of the memo-
rialists has been fulfi'led, namely, the
Gill Ministry 1s gone But the sernnd
part of their demand, namely the ap-
pointment of a Commuission, still re-
mams to be fulfilled. 3
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Madam Deputy Chatrman, now Pun-
jab 1s under the Centre There 1s
no reason why the Government of India
should not move fully 11 tnis matter.
When the question came up before,
mn regard to this Memorandum to the
President, Mr Chavan said that the
Memorandum was under consideration
and that he had ask>d tor the com-
ments of the Gill Vinistiy Now the
Gill Ministry 18 no longer there and
therefore their comments are absolute-
ly out of the question I should Lke
to know what you are geoirg to do now.
Madam my clear suggestion in this
matter 1s that a Commuission of the
type of the Das Commiss.on which went
into the Katron affair should be ap-
pointed to go into the serious allega-
tions that have been made by Mr Gur-
nam Singh, former Chief Minister of
Punjab and other members of his Cabi-
net as well as the leaders of the United
Front The guestion now arises whe-
ther a prima facie case was made out.
I have before me a ~opy of the Memo-
randum which runs into 37 pages fool-
scap pages Well, 1t gives facts and
figures and the details of the various
charges that have been levelled I am
not asking the Government to imme-
diately accept all that has been said
here That would be too mucn to ex-
pect of this Government But 1f on
the basis of certain allegations an en-
quiry could be instituted in the Kairon
affair, there 1s every reason why a
proper enquiry should be held on the
tbasis of the Memoraidum submited
by the representatives of the Uniled
Front to the President of India My
friend has said so many things about
Punjab, he has even discovered Naxal-
bary and all that there But he had
nothing to say about the Memorandum
which was submitted to the President
and which 1s common knowledge now
in Punjab

Madam 1t 1s not peossible for me fo
go 1nto all the details The Memoran-
dum starts with chaiges of corruption.
Item one 1s with regard to the molasses
scandal If you look at it, 1t says hike
this

“Instead of resorting to negctia-
tions through the Government of
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India or directly with the other
agencies who supply molasses and
ignoring the other suggestions 1e-
ferred to above, the Gill Ministry 1n
this case saw a good opportunity of
making illicit money and decided to
give up the normal channels through
which such purchases had been made
in the past, negotiated a deal with a
firm named Messrs Ginn Lal Mam
Chand and Co for supply of 150000
auintals of molasses at the rate of
Rs 175 per quintal It may be men-
tioned that the said molas<es, pur-
chased at the black market rate, are
to be supplied by the Givernment to
the private distilleries in the State at
the control rate The Memorialists
have definite information that even
the highest black-market price of the
molasses 1n areas, where 1t 1s avail-
able, 15 1n that region Rs 50 to Rs
60 per quntal”

That shows how tne mnlasses deal
was entered intg for helping a private
party in preference to the eairlier ar-
rangement of buying througn the Gov-
ernment agencies Thnis matter should
therefore certainly be looked 1into

Then there 1s an allegation cbout the
liqaor business and nther things, I need
not go into all that Then there 1s ihe
fertiliser scandal WNow there are cer-
tain charges made here about this
which are very interesting It says

“So far in the Punjab the fertili-
sers were being exclusively sold
through the co-operative societies
thereby ehminating middle-man’s
profit to any individual The Gill
Government saw n this matter ano-
ther avenue for naking 1llicit profits
for themselves and .nstead of ron-
tinuing the distribution of the ferti-
lisers through the co-operative socie-
ties, decided to entrust distiibution
of fertilisers to some individuals of
their own choice A firm of Ludhiana
namely, Rajindar Chemicals, apphed
to the Chief Mmister on 9th of June
1968 for a licence for distribution of
free sale of fertilisers in the State
The firm offered ‘o sell fertilisers at
a rate lower by Re 1/- per hundred
kilograms than the prevalent rates

The firm also offered to procure at
least one lakh tons of fertilisers with-
imn a year The application of this
firm was turned down evidently be-
cause the Chief Minister and his col-
leagues were not in a position to
strike a deal wath this firm for their
personal benefit but instead they got
an application from a firm 3/s S S
Fertilisers, Mode!l Town Ludhiana
Our enquiries reveal that there 1s no
such firm dealing in fertilisers and
it 1s a bogus firm”

I think surely 1t calls for enquiry

Madam Deputy Chaiiman, then the
memorialists say

“Reliable reports Government
Punjab 1intends giving tomorrow
monopoly sale rights fertilisers to one
bogus firm Ludhiana ignoring favour-
able offers stop will seriously harm
peasants and co-operative 1interests
stop ”

Clearly, Madam, to dcal with such mat-
ters there should be co-operatives But
Mr Gill and his Government were going
in for private parties They were hav-
ing deals with questionable and even
non-existing firms

Then a reference (s made to the 1s-
sue of transport permits Madam It
Says transport permits were given to
a company which dogs not ewst at all
That thing you will find on page 11
of the Memorandum the copy that I
have got all those details are given
We have another scandal, called the
Tyre Scandal’ Gill’s regime was full
of scandals About 1500 used 1iyres
Were purchased at Rs 50 per tyre A
very beloved friend of My Gill, Mr
Dilbagh Singh a Cengress Memnber,
bought them at this rate and after cer-
tain repairs, he sold them to the various
Departments at the Government rate
0of Rs 400 per tyre A lot of money
was made and I helieve the friends
shared that money which the exchequer
lost

I then come to the Fargo-Dodge chas-
sls scandal Here again after Pratap
Singh Kairon’s regime, the Puniab
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Government in 1965, decided that this
thing should not be bought nor sup-
plied. Mr. Gill changed the order and
started buying this,

“The Gill Government for their
mutual benefit, the memorialists re-
liably learn, have passed orders that
instead of recovering a sum of Rs. 20
lakhs from this company which was
an astounding claim, a sum of Rs.
3,50,000 need only be recovered. A
sum of Rs. 16.50,000 has been written
off. The matter does not rest here.
The Gill Government, the memoria-
lists reliably learn. has also decided
to purchase about 200 new vehicles
from the same company once again
of the same manufacture.”

Here kindly note the fact that this
huge amount of outstanding dves to
the Government have been written oft
by the Gill Ministry.

I come to the grain purchase scandal
again. There again the Gill Ministry
took into its hands the whole method
of operation in the market disregarding
the cooperatives and other marketing
societies and helped his friends to
make money out of the grain trade.

Then there is another interesting
thing. Mr. Lachman Singh Gill tried
to benefit his near relations in more
ways than one by iliegally using his
influence as the Head of the Govern-
ment as insfances are given.

“A transformer worth Rs. 3,50.000
or so and an electric line over 2
miles in length have been instailed
at village Langenana in Tehsil Moga,
District Ferozepore, to electrify the
house of his sister. It is reliably
learnt that so far only this house
in the village has got electricity con-
nection installed and further there
was no transformer provided in the
plan or approved scheme of the vil-
lage. This has been got done threcugh
Shri Bakhtawar Singh, Member, Elec-
tricity Board, a close friend of Mr.
Gill. This installation cannaut be in-
stalled on any ground whatsoever in-
cluding the economical aspect and is
against the rules.”

. 19681
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SHRI AKBAR ALI KHAN: It is a
very long thing.

SHRI BHUPESH GUPTA: I am

very sorry you do not like it. I can-

not even summarise it. Here the full
facts are given showing that sons-in-
law, nieces and others have been bene-
fited. I need not go into it.

Then there is of coursz the brewery
scandal. Then there is the Ludhiana
cite scandal.

THE DEPUTY CHAIRMAN: You
have so many scandals in that list.

SHRI BHUPESH GUPTA: These
are some of the scandais of the Gill
Ministry. Alibaba and forty thieves—
we have heard about it. I near the
Gillbaba and his forty {hieves. To-day
our children need not be told about Ali-
baba and his forty thieves. They need
be told only about Gillbaba and his
forty thieves. Apart from that, it is
a scandalous Government. They were
looting and making money. This mino-
rity Government came and they knew
that they would not last long and there-
fore they plundered. It was a great
loot for them. They plundered the
Punjab exchequer to enrich their
friends and relatives so that they may
support them later. They involved cer-
tain officers so that nothing will come
out. Therefore it was a case of heet
loot and plunder which one can expect
in an underworld only but not cer-
tainly under the Constitution. This is
one side . The other side is the Police
Raj. Mr. Gill carried on police repres-
sion, terrorism and voilence 7s well as
hooliganism. and goondaism. Apart
from the uniformed police he used fo
run his ununiformed private army.
You know under the Congress Raj only
in one case a thing happened. As a
Member of Parliament I referred to a
document called the Appropriation Bill
which was signed by th2 Governor but
not by the Speaker or Deputy Speaker.
I referred to it in this Housze. Do you
know what happened? Hon, Members
must know. For referring the cocu-
ment to this House Mr. Gill sent his
men from Chandigarn—s Police Ins-
pector— to enquire into my houes and
a theft case was started. Fortunately
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it was not against me but I have in-
formation that he wanted to involve
me also in that., It was a case of theft
of that particular Appropriation Bill
which I was ready to lay on the Table.
This is the mentality. Such a thing
had never happened in any State.
Since the Commencement of the Consti-
tution many things had been quoted
but never a Member of Parliament
treated like this. .. (Interruptions.)
I do not wish to say much on this
subject because the Chairman, suo
motu has referred it to the Privileges
Committee and I leave it to the Mem-

bers of the Committee to come out.

Before 1 sit down J would anlyv say
that Punjab has got ri@ of—we are
happy—a regime of gargsters, thugs.
violent hooligans, profiteers and black-
marketeers, who, in the name of a mino-
rity Government have plundered and
played havoc there, we are glad that it
is gone, I hope the Congress will pay
the price for allowing this crime to be
committed month after month in Pun-
jab. Gill regime is a shame and disho-
nour in itself and it is a shame for
the Congress to have allowed it. The
Opposition has been accused. The Op-
position could never contemplate puit-
ing up such an ugly, vulgar show as
the Gill Ministry., Therefore do not
blame the Opposition. Mr. Chavan said
that defections have taken place. Mr,
Chavan is the man who made all of
them Ministers., Mr. Chavan’s Govern-
ment allowed the Gill Ministry to con-
tinue, and even when the Punjab Con-
gressmen wanted to get rid of the Gill
Ministry, Shrimati Indira Gandhi and
Mr. Chavan advised Mr. Gill to con-
tinue flouting the wishes of the Con-
gress leaders I am glad they have vea-
lised it, We stand vindicated by life
itself. I hope everybody has learnt a
lesson from it and I think Mr, Chavan
and the Congress Party should learn a
lesson from it but I have my doubts
whether in this fag end of their politi-
cal life a party which is decomposed
and decrepid will every learn the les-
son.

s wewm fag wenfer (dorma): fedy
AT WP, g 99 F yarfedw
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W wEA g ¥ fFar §F gwe
A FTAE L A wEw T Sy
607 28 & gafeas 7 39 & sfad
AERT A4 X | IER S F 1T Ay
Fel (% e § ot dgar B § az Ax
OfFme) m@ycem a3 &fr
N & qarferw WY "R { daen
f 8 99 & 97 &1 T7%F 3, 3T A
o &1 TEE g W17 e adt ¥ 99
WY AT Fe—39 FT TAEEF & |
W wE 9F 3@ huN 1 Alas g
= & @ ) F SEAATE AL F ) A
Y AXCT A (5 ST ST (T QG AE
Fg @ ¢ 5 fiw awa # s 39 gan
59 & fvyar =g gy € a1 ag a1
9T qq g | FY ardw &7 .
HT fFf #1 g0 ¥g A9, g W A8
FrIfaes arEl ) THaT § 9@ @ § AR
MAAAIZT AN AN ARIE ) 9T F
ygert maane faw H qar aEw f o
e oY, ag a1 faega &) %o g ardy
g ardl &7 a fredl qEa ® o 18 fagia
43 T, I & MA T AR TG A
T § gzar § fF FEae e S -
FEAA TET w1 A T F | wefre
M FFrely AR SAEE, I A &
srefeaarss faaet § foa &Y a9g
§ 7 931 gHAA BT &F WA 4 | I9 gRAT
Fr @A w1 zoom @z fwEr g St
v, PR avwEa 48 |2 4 28 & wifE
Y9 FT ATTF | AT WA TEY 411 F13 AT
Y9 &Y AT A AL (AAdl 9y | 9 GET
i@ Twes 4, TRHF @ S|y ¥
fafaeez, sl fafaeet @R FrRffaee
frfaees g9e3 9, §waT § s 9, AR
e 99 T 4 @ oF @A 95w
%3 @2 fremy § | T F B fafey
i S n & sl odf ae
q‘aaﬁ*%ﬁgﬁ'@ﬁal ar A
Y § owes A Afgw ofsas ¥ 3 o
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TR & F AE e 41 = A S
gATEET ®e 7 g A 77 A faegw
Aferger o A Figa a1t o fire Fafaed
F gNE FIT FT AAGL g3 A1 W qAG
¥ {5 aEe F1 =31 AN &1 Wi iR
AT gremd ® oH @ wEl gy awdl
a9 1w & N A e T8 ga
oot ¥ fafaedt gara &1 | # g% oF a1
TR AR Y Afd® g 1 ST FAT GF
FATS TAIT ZAT AT 39 757 § =% fafaeax
U S TTAT KT AT AT AT | TAETH
F AR 48 FAF N AT & AT fafaed
TR & fog 5 # AL SET @ | W
FHE T1F FHE A ToOT AG A
T F Al A1 9 | TH A ¥ A T
@R aam & fag qaw =g 9
| a9 ..

s Wi ey © 7z @ feem At a7 § )

it veqm fag waifex @ ww oawq &
T &1 g g9 A1 HIAT § AT AT
FuwfEay & & W oEAr § 5 7, 8
IRTAT YT gAY AT-HAH AT 47 BT
FTEAR TG, HOF F 4 o9 F fag
AT & AT a8 ATFSIAAT (7o, Fgq
g f& smo urqdr fafed gar @, | .

(Intrruption.)

st wAm e : A TwmwT Az @
7, & FUT FTr TAT AN F 4G 7 |

=t T fag wafe ¢ ag S STET
A ) OT F § T4 F AR F T
qref 97 N gEd 8, AT § TG g,
FeTT ¥ 3 gAT, WL gEU O w3
qréf 7 & ST ST AT 9 AT 5 qG@
#F Fuzy ¥ afas FEE L STET
@ aft B, w1 oAl g A
Feqfiee Wigdl ®1 T KR @Sl 4R
FeaT 2 | faegeama &1 fagre 5w a7
TaTg & AR T 99T T AT T TG
21 Tt WA A A v )
£ o 73 3§ a A § 5 ol AW
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T g A Mo A, T A T
SUESIERE R CELER R R Ttk
TR g8 A AR 9 w2 5w
TR TOHT 77 & fFgad ®1 g a8
foaar &g @wd @ N awh T a=
aFd g | (Interrupttion) — sTIRIT F
G H AAq W, T A Al | e AR
FIT & 1T T A &7 o1 TF o)
NT FBY X | AR TG amw miw & 44
1T 7Z FFT T 5 3= a9 T T
AT 7 T T AL g qd g ah
STy 1 wEy &Y sifgear & W & sy
T ag IR @ & | ar ° 98 # <@
a1 fF e fre fafasdy &Y w99 § i
fram &t S& % atg At 1 F 98 FEATE
AT 7w AT ) A g qom # S
At fafaefiat adf a8 o gS 1 TIERe
%2 Y & g AR 77 AzAEY TATEe
A BT g 1 WK | §I FT AAT AT
A AEH A ALE A 1 T
ERAREIR Edu BN o MR E ol | EC L ECA
fafret &Y sa@T W A% FAT FT QL
FTAT % A8 2 aY O Y u8 g
%7 fear o1 @ fafreez A 9 Ta &1
ar fem 3T 3w avg ¥ St 4T %
#1 eifgg ofF ary qer s #Y qrEf
forr & anfiver Y, 97 ¥ g =atfew QA
g 7l IR 3 F AN FT FAETE AR
T1E & o FEq § o Sa dod ¥ 9w
7 # 3 ool § 4 fF 9g et
fafredy gar @% | S¥ F AW @ A9
¥ saET €, A= G B 91 HR FHG
¥ grg AT A FT A IR A | AR
F0G g5 FAT X W A9 F7 WL TG
firr Fif et 7 & forell Y e T
AT | HAE A R =St A &
Y & YT 9 ATTE FT 997 471 | 7 A1faEr
% aw ot FO0W & @@ agy w9 frrer
FAH AN 21 Aq f § Fgar g, AR A
 wgar g fF we o off g ¥ oy
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fafet aaT Ry AT, A Faq TE-
mﬁaﬁuzﬁ%ﬁaagm%,fmqt
7 TETH T 8, Sar w21 fF gm e
Fre oX FE AFA TE T, .

SHRI BHUPESH GUPTA:
bitten twice shy.

sy mewer fag AAlET : 3T & FgAT
a1 f et &1 A8 F¢ & fafaedy Famr
IS I qg %1 fafaey & T
sz Sl aﬁagq‘?wrasrmrc‘ﬁmT
garr | | A HaW A g o § qIEa
Juil aga@ra%;rmtzﬁqw‘ramwl
thf(@q’mgqaﬁ‘f&rarm ERE RN
§ TaAT g 5 97 A 8 | gATEEs %
3 srog ¥ U gRaAAr stree foat,
ey fr,  feafeee f,  wgiee
fager | aﬁ‘cmm%waﬁframnﬁ
ey Al g | W AT ARNT &Y R A
2, & v 39 # fAeA FXATE | AT
S g a1 & A, F1§ TAIT &
aqﬁaﬁfmﬁamﬁmﬂﬁww
T gy aE & wilE g% AW BN
oY FuEly F A a% S qef-itaff &
g ag =t AL x| zqg A H AT
¥ @a 3 § —

“qRT Y DAARA ¥ a1 fogdr &1 2,

S AUISEA] frmial & Fn faar (7

A FI HEAT § 2 & A ag

fre & T 8%,

T 7E rad § qgrd ¥ v e

Once

fmar@e s yd, fma
seedy ik a8 &, fm § & afew
5o <@ A 9w ¥ 4 ag Al ¥
oF T® 43§ SEE S SIS
s ot @ 3@ faar 9@ fE #|
FREIT E | o o TR AT A e
qTEA F1 T N T AL A @ &
I oY Ot ¥ fEaw Y A 3, FAE
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ardt ¥ PR o &, A F faae o
2, el fERaR A £ | 97 T S SO,

TR F =9 a1 F1 R AR 9ugT 38 gy
¥ TWeR F7ar § 6 3@ #§ w0 FOF
waEfest 3, FUF grE FAE F EE-
feeft 2, TG TFR ST AT H TREHA-
T & 39 #1 wrafzdy % fr 99 A oA
Tt £ 2T A8 & A g amE
77 fF 2§ 999 98 ATAT T aAr T
Z1 z9 T fas sEw ¥ G faady aret
1 FGAT G S AW TG g | FRAA
7t Xeay wifed, @enE 1 q@ar Anfed |
q guadl § fFgw aw TH KGH T
T frdt 1 Aver g7 I ZIT arfad
@ az g ot & gmr =tz
s feey &1 o ofsq @@y &, W AT
LTI SN :

s\ geax fag WRl (W) @ L
Fiag ol F gg F T qebd g
A1 49T MR GRT 3 H THL FT
qFY F AT HY AR aqa F A 7

s e fag made : faegd 7 7,
AR AM I Tal ¢ | FTHg 1] a7 T ey
Y oY, afrardY awE a8 g AT &
g & Fear § ug a4 FE EfF
far g @< T ATt 4 qAICES ®E
§ drewre fear T T A tafafeat
ZaX Al § a A FEH drewrs frar
3q A% AT Alghe ¥ g F ART
Fiam mifaa a8 g5 o ag Ok %
AATE |

st g2 fag ¥t : o $gA AR
§§ (Interruptions.)

sfy o fag qarfe FHE Il
¥ uF ara A1 Faw A 5 oF a9 g
£ gz ¥ fmd oy faw €A § SEN
4 fFar I |

s\ W e ¢ B WEIT 9o
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N enw fag wenfer : gmiEe W
F R nF qg Wil gfaw Y, A
AT AAFLAT & REarfam st
AT TGS F1 Fae qracd fom  Famer
TF FEt A qAE 4 AR IAFT JEAT
T &L o7 | 5T 9 q9F 7 ag afEw
frar fr wrsAIfedy waade 4% 59 gar
al FOT § qUer giE faggr &7 v
oI Y 98 FEF < T FOG F F fFAT
A eH w1 1€ A A AH gg

(Interruption,)

wafad 4 ww=AT § 5 amEsg =%
@l 70 9rEf & fad fasrm #Y deww
g aae ag Grwma & zaf@  amr A
T AR g wed § fa d, diewre
F ader &1 F F o & s uw
AT T UA FY T NG F T FIA
¥ faz & 1 =ufod #9a 7 oF frar
FAA FTE AT gad) wifeat v wga
feF 3 +ff oy frgre qe 99 | ot digwE
I 1T F BT F, sAa awfEy FO
T & a7 T T[40 AR ATHT AR
TeeE ¥ A 98 1 “gE Ay €2, FE &
T, WA 7 FAar Srer’, g St adwr
g g naT g ) zadr frare aeae fgee
Y FIT 15 FATE Y FET F¥ T 1 7
fwa ¥ =@ g 7 o Em el
¥ 7 fror & 4 92 fewr ¥ saay @ife
FTTE |

Ry -

THE DEPUTY CHAIRMAN: Mr.
Banka Behary Das, I would request
you fo keep to the time limit of ten

minutes; otherwise I cannot call every-
body.

SHRI BANKA BEHARY DAS:
Madam Deputy Chairman, now an
argument has been advanced here that
they wanted to suppart a lesser evil to
see that the bigger evil was ousted
from power. Before I go into the other
aspects of the question I want to reply
to this point and here I am not going
to say anything from memory but I

[ R SR
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will quote from the Tribune of 27th
August which publish2s a report about
what the Governor said. It says,

“Yesterday the Governor of Punjab
met the Prime Minister, the Presi-
dent and the Home Minister of this
country and he is understood to have
told them that in its last days the
Ministry had issued a number of per-
mits, transferred some officers, pro-
moted some others and also raised
the salaries of certain categories. Law
and order also had broken down.”

I would therefore ask, which is the
bigger evil? I did not find anywhere
in the Press any renort about the Gov-
ernor of Punjab going to the Presi-
dent or the Prime Minister or the
Home Minister either yesterday or even
six months back and telling them that
the non-Congress Ministry there had
done any of these *‘hings. I know the
Governor had not the courage nor had
he any scope even to write to the Presi-
dent at that time that the former
Ministry of Mr. Gurnam Singh was
doing such things. Again I am going
to refer to The Tribune of 26th August,
which says:

“The (Governor n a Press Confe-
rence announced the decision to set
up a special cell...

o A fag wafew: @6 qt #
oY aaT @ foF e FIC0T AT 1 qET
& OTHN TH 9Fq 987 TR oY ) o 9%
adgdr g zafed maqT sod Jge A
AT GRT T | SARI A FeAT 97 F I
FGER & qarfeas 98 9T § |

SHRI BANKA BEHARY DAS:
Madam, I have heard his point. It is
not that the Governor is explaining his
conduct. He is not explaining why he
has recommended President’s rule. Ha
was going to explain why he was insti-
tuting a cell in Punjab and for what
purpose. The purpose was to deal ex-
peditiously with complaints of favou-
ritism, political victimisation snd im-
plication in false cases during the Gill
regime. He did not say that because
of what happened in the eighteep
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months during the regime of the for-
mer Mmistry of Gurnamn Singh Le was
going to institute this cell. This cell
was to deal with things that happenea
during the period when the puppet
Government of Mr Gill with the sup-
port of the Congress Party oi Punjab
and the blessings of the Congress High
Command was ruling that State. Madam
Deputy Chairman, 1 think {his 1s
enough; otherwise the Pumab Gover-
nor would not have been partial to the
non-Congress Government and would
not be going to the President of India
saying that the Gill Ministry was
adopting all those nefarious practices.

Madam, from the Report of the Gov-
ernor also you will find that the Gill
Ministry was born i sin. That is
clearly evident from the Report of the
Governor. The Governor in bhis Re-
port to the Rashtrapathi says:

“He (that means Mr. Gill) how-
ever, defected fruom the People’s
United Front and formed his Minis-
try on November 23, 1967 with a few
other defectors from the Sant Akal:
Dal and the support of a few Inde-
pendent members The Congress
Legislature Party extended 1its sup-
port to the Gill Minstry., Such an
arrangement was ab tnitio fraught
with instability as the Gill Ministry
consisted of and was led by legisla-
tors who were drawn together not by
any ideological affinrly but by a de-
sire to gamn political power.”

Now the Governor says that the Gill
Ministry was formed with the help of
the defectors and under the leadership
of the defectors and ab initio such an
arrangement...

SHRI P. C. MITRA (Bihar): May I
know from the hon. Member what the
Governor wrote about the United
Front Ministry formerly?

SHRI BANKA BEHARY DAS: He
has not reported; you must remember
that Mr Gurnam Smgh, when his
Ministry lost its support, immediately
tendered his resignation and so there
was no occasion for the Governor to

[ RAJYA SABHA ]
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send any Report to the President. I
would challenge hare, .f the Governor
has sent any Report, let thai be placed
on the Table of the House. Here I
would accuse the Governor for having
accepted such a man as the head of a
Ministry which did not have the full
support and which wae< fraught wath in-
stability from the very beginning; 7T
accuse the Governor that he has not
acted according to the Constitution of
this country because here not only once
but always the Home Minister has said
that only that person will be called to
form the Ministry who had the full sup-
port, not only support but who had the
majority with him so that there is the
possibility of having a stable Govern-
ment. And the Governor does not
stop there. He goes on to say:

“The inevitable outcome of lack of
rapport was the use of Governmental
machinery to raise its own fol-
iowing.”

What was the Governor domng all
this time ? If he was aware of the
fact that Mr. Gill was utilsing his
power and politi~al authority to add
more to his following, what was he do-
mmg? I am ashamed at the Goverror;
he did not send any Report about this
because he wanted to see the puppet
Government in the Punjab ..

o dierws al (frge) « Foor
gATH R ¥ AWEE gEer &Y a9l ¥
14 a0 F AF AAIFEY raqdz
F7TE 9T | 39 IART 9 99 Ty g wH
AR AT ET ] ¢

SHRI BANKA BEHARY DAS And
the Governor goes on to say :

“The use of Governmental autho-
rity for political purposes aflected
not only the Congress Legislature
Party but has had a deleterious effect
on the services also”

This 1s a sad condemnation of a
Government which was brought into
being by the Congress Party of Punjab
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and it had the blessings of the Gover-
nor of the State. If anybody is 1o be
made responsible for whatever has hap-
pened in Punjab—and a long charge-
sheet was placed before us by Mr.
Bhupesh Gupta who said it is the Con-
gress Party that is responsible because
of its giving moral support to the pup-
pet Government—I would say that the
Governor of the State is responsible
who only after so many months has
come out with the truth and told the
Rashtrapathi that this person, Mr. Gill,
was carrying on all these nefarious
activities.

Madam, I also want to point out a
few facts which have also been pub-
lished in the Press. The Governor dur-
ing his Press Conference two days
back has said that many orders of the
Gill Ministry had been stayed and in-
formation was being collected on
orders regarding promction, transfers
etc. passed by the Gill Ministry dur-
ing the last fortnight. The Governor
also said that the decision of the Gill
Ministry taken on Auvpust 7, fo raise
the strength of the Subordinate Ser-
vices Selection Beard from three to five
and to increase the emoluments of the
Chairman and members had not yet
been implemented. ) :

These are the things which this man
did just when he was going to quit
office. That is why the question was
raised in the House that immediately
a commission should be set up to go
into all these affairs. I am sorry to say
that a few days back when my friend,
Mr. Chitta Basu, raised the question of
the memorandum that has been sub-
mitted to the President of India, the
Home Minister caid that unless there
was a prima facie case they were not
prepared to refer it to any commission.
But here I want to remind him now a
prima facie case has been established,
not by anybody else, but by the Gover-
nor of the State, not only in his serret
and confidential report to the Presi-
dent of India, but at a press confe-
rence to tell the world that the Gill
Ministry, not the United Front Minis-
try, had been adopting all those mea-
sures.

In this connection I can remind you
alse that, when a few months back,
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some of the Congress Legislators of
Orissa accused the present ruling party
and some of its members of adopting
some corrupt practices, they came 1lo
the Prime Minister, to the President
and the Home Minister and gave them
a memorandum full of charges. The
Home Minister immediately referred
the question to the Chief Minister of
Orissa. I am very glad to say here
that the Chief Minister of Orissa imme-
diately, without seeing whether there
was any prima facie case or not, re-
ferred it to a Judge who was nomina-
ted by the Government of India. 1
now challenge the same thing, to do
the same thing which has been done
by a non-Congrass Government in
Orissa. Is he prepared to do what he
did in the case of the Congress Legis-
lators of Orissa? Is he prepared ‘o do
the same thing in the case of the Gill
Ministry? He has no moral courage
and he has no right to say here that
only when a prima facie case is esta-
blished, it will be referred to a com-
mission. Further, when he has done so
in the case of Orissa, he should imme-
diately announce here, when he gives
his reply, that at least, if not to a
commission, he will refer it to a Judge
to adjudge whether there is any prima
facie case in all these allegations.
Otherwise, you should know, although
the Congress Party is responsible com-
pletely for what the Gill Ministry has
done, the Governor and the President
will be indirectly responsible for it.
Therefore, I reiterate the demand for
the institution of an enquiry, I think
in respect of the Bengal affair, the
Bihar affair and the Punjab aifair,
where this experiment of puppet gov-
ernments has been made, it will be an
eye-opener to the Congress Party and
from now on they should share power
if they want to have a government, but
they should not buttress and sabotage
a minority, puppet government, as in
the case of the Gill Ministry in Punjab
or as in the case of the Mandal Mini-
stry in Bihar,

SHRI M. R. VENKATARAMAN
(Madras): Madam, at the fag end of
the discussion. I will make my speech
fairly brief.

THE DEPUTY CHAIRMAN: Only
two hours have been allotted for this.
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[Deputy Chairman]
That is your Party’s position on this
paper.

SHRI M. R. VENKATARAMAN:
The hon. Home Minister was pleased to
say that the situation we are in was
inevitable, I do not agree. It is
actually the result of a planned action
of the Congress Party in the last few
months, if not more, subsequent io the
last general election in the Punjab
which has brought us to this pass. Yer-
haps it was inevitable, if I may say so,
in view of the steps the Congress it-
self took. What happened to Punjab
has not been an isolated event. As we
all know, the last few months, the last
one year has shown us that a non-
Congress Government was toppled 1mn
Bengal. A non-Congress Government
was toppled in Bihar. A non-Congress
Government was toppled in UP and so
too in Haryana. In my OWn State of
Tamil Nad very serious efforts are on
to topple the non-Congress DMK Gov-
ernment, if possible. Only they are
just not able to do it. Now, Punjab is
only one of the series. The matters
referred to by my esteemed friend, Mr.
Das, reading from the Tribune and
even from the report of the Governor,
Mr, Pavate, show that in the days just
before the Ministry 1aid down office or
the Chief Minister offered his resigna-
tion, he made several efforts to build
up his own party. He was full of hurry
in issuing permits, in making transfers
and promotions and his actions even
went to the extent of damaging the
Congress Party itself. This is in the
Governor’s Report too. s all this about
Mr. Gill just a discovery of the Con-
gress Party today? Is it anything which
they dia not know before? All these
defectors were made to defect from
the Congress Party by a planned move
of the Congress. After coming out,
they shamelessly supported this Shi-
kandi Ministry, which was a minority
Ministry of hardly twenty Members
who defected from the non-Congress
coalition. Now, the Governor, appoin-
ted by this very Central Government,
has the least hesitation, at a press con-
ference, in coming out with an open
report saying that this man, the man
who is now dressed up to look like a
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criminal, Mr. Gill, used his position to
build up his own party. Was it not
known even they? It was known. They
said a few months ago in their open

conference at Hyderabad that they
would topple the non-Congress
Governments. The  President of

the Party, Mr. Nija_lingappa, has been
going about teiling the country that
they will topple the non-Congress Gov-

ernments. Their line has been : either
we or none else. They would rather
rule through a Governor by proxy.

They just are not able to adjust them-
selves to the fact that the people have
registered a firm verdict against them.
Therefore, if we are today faced with
a Proclamation having been issued,
whatever the crime of the Gill Minis-
try be—I do agree they are reprehensi-
ble and I have no hesitation in saying
so—the person who has to stand in the
dock is the Congress Party. It is this
Government which has to answer for
it. It is their line to topple the non-
Congress Governments. They couid
not rule themselves. The people do
not want them. Even then they decide
to rule through a stooge. That is what
they are doing in State after State
That is why I say that the lesson is
not going to be learnt by the Congress
leaders. They themselves are the ini-
tiators and pursuers of this policy. But
I was surprised when some friends in-
side the Congress also started dinging
comments at the Opposition. I ropeat
that we, the Opposition Parties, are
different political parties. We may have
different ideologies. We may even
quarrel with each other. We are clear,
distinct and different Parties. The com-
plaint of my Congress friends and par-
ticularly of Mr., Bhargava, who sroke,
is that we are unable to find a common
tongue. I know you people do not
belong to several Parties and that you
are one Party. But you are actually a
bedlam let loose today, talking in
twenty voices. Is it not surprising that
we have quarrels and we differ, hut we
will be able to find common cause and
take a common stand in fighting you.
The people expect us to do that, We
will not fail the people in that. You
today are fondly hoping that you will
stage a come back. If you want to win
the favour, again, of the people, unless
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there is a complete and fundamental
«hange in the Congress policies, there
is no future for the Congress Party. We
people are just growing. We were not
1o the fore some twenty years ago.
You started life in thig country when
independence came with all the good-
will of the entire nation and where are
you? What js the fate of your Party?
I was surpised at my esteemed friend.
‘Mr. Bhargava, saying that these vari-
vus Parties are not able to come to-
gether. I would ask him to put his
©own house in order and see about his
own party before he offers advice,
before he offers comments about us.
The other friend from Punjab, Shri
Panjhazari, was telling all sorts of
things. He is so guilt conscious about
the role of the Congress Party that he
wants to have a fling or other at the
opposition and takes any stick to try
to beat us with. He unnécessarily
dragged the name of my party which
was never inside that Government, He
gave the impression that my party, the
Left Communist Party as he and others

described it, the Communist Party

(Marxist), was a component part of

that Government. It was not.
stueng fag amfer : 72 fooger

THT B

SHRI KRISHAN KANT (Haryar.a).
‘Was not the Communist Party (Marx1st)
inside the United Front?

SHRI M. R. VENKATARAMAN:
I am a man who is particular about the
words I speak. I said my party was
not a constituent part of that Goverr-
ment. One of the leaders of my party,
Mr. Harkishen Singh Surjit was the
Secretary of the United Front Com-
mittee which did take part in the elec-
tion campaign in seeing that the Con-
gress was defeated, and after the elec-
tion our party decided that Mr. Faiki-
shen Singh Surjit should not be the
Secretary of the United Front Com-
mittee. On our party’s directive he
got out, Not that it matters now. I
am now saying that in a particular con-
text, unable to sustain the role ¥ hich
the Congress Party plays, you just pick
some fact somewhere and try to say
things. Please do not do it. At least

[27 AUG. 1968 ]

to Stae oy Pumjab 4816
you learn a lesson. It is not a question
of very nicely and quietly saying now,
“We have tried minority Ministries;
they do not succeed”. It is not as s’m-
ple as all that. There was a deliberate
plan to see that non-Congress Govern-
ments elected by the people, placed
there by the verdict of the people,
should not function because the Con-
gress was defeated. So, I say tcday
in view of all that Mr. Das read out
from the Tribune, with all that bofore
us, the Congress Party has to bear the
responsibility for having sustained the
minority in power. They made a
farce of democracy, if I may say so.
If an attack on democracy comes, it
comes from the Congress Party,

My friend, Mr. Musafir, went to the
unnecessary extent of saying—the
other friend also said—that the plan
of my party was this or the plan was
that. I want to refute all that. Let
this discussion not be made an occa-
sion for saying all sorts of thing in a
groundless manner against this party
or that. The point here was that a
minority was made to defect supported
by the Congress Party, and then now
you say it did all these bad things. 1t
was done with eyes open by the Con-
gress Party, if I may say so, and the
point is not that they failed, but they
must understand the fiasco of their
own policies. Unless there is a break
from that, there is no future for the
Congress Party. It is true you continue
to have the majority of this House, and
the Proclamation will go on with tlat
majority. But there has also been the
demand for some months thst this
Proclamation must have come earlier
once the United Front Governmeant was
weakened by the defection, Now I
earnestly say that this question of
ending this Governor’s rule also as
early as possible should receive atten-
tion. We must not merely say that we
will have elections. An early date must
be fixed for that. Let not the people be
punished for the sins of the Congress
Party by continuing the Governor's
rule longer than absolutely necessary.

THE DEPUTY CHAIRMAN: T can
only accommodate one more speaker,
and that is Mr. Jagat Narain.
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SHRI B.D. KHOBARAGADE (Maha-
rashtra): I would like to speak on this.

THE DEPUTY CHAIRMAN: Two
hours have been allotted. I cannot
help it. I must call the Minister after
Mr. Jagat Narain.

SHRI B. D. KHOBARAGADE: Can
we not extend it by half an hour?

THE DEPUTY CHAIRMAN: We
have to be very strict now.

SHRI KRISHAN KANT: I have
withdrawn my Half-an-hour Discussion
for the sake of this.

THE DEPUTY CHAIRMAN: 1 wsnt
to tell the House that two hours have
been allotted. So many names come tc
me, and I try to accommodate in regu-
lar turn. If they do not come within
that time limit, I am very sorry. There
has to be some system here.

SHRI KRISHAN KANT: I have
withdrawn my Half-an-hour Discussion
for this.

THE DEPUTY CHAIRMAN: I am
going to abide by the Business Advi-
sory Committee’s decision.

= qene fag warfes:  gwawefy
mem, § ww FaET oy faw @
F UF qIT FEArAIgar§ FF oA
TR A 5@ 2 fF aarzEe %T ¥ me
Frgfier oifesr @41 9 @Y ag a@1a
TIH g, WwE FHAfe  IqH Frfe-
AYT TTE F FAANTT T |

THE DEPUTY <CHAIRMAN' They
were not a constituent of the United
Front Government. That is what he
said. Mr. Jagat Narain,

sfi A Ao (i) @ AEEET
F noF1 Fgm WAHT §, AR agd
TerATT 34T § fF ey qF aare qoEy
W F I AW IR FA
F Wy faur & |fF A @@y awaw
B! R oAt wegm fgg  gaifew

[ RAJYA SABHA ]
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Iqi £ 7@ T A F) HET, GO F
W S § ag T WT ® wF e
F § froame g alm ® @1g &l
g, gona dqEre § AT w0, T
SR § samT omedr 2 g oW A
ae % fedw & fod cmar awiE d
U el WA &, qoE gAH
A Fwer g @1 qaw SfEsE
T A o0t @ ¥ v S
g way wE &g qEd qR
¥ gfasz ®w @ w@rgl ar F@ar
F) a9g & THR) awE F7 AEA A |
i g fafwzz A faew & s
FAT wEAT g qgel g 99 g
% §ffc ®w n avzAtad (6 E-
qq  geav W WAg FigA § TE /T
qr fx oA% ¥ FW A AT R’
ZE A% I S zgfma & a7
gary faz #x gw fag §, I
g ¥ ag s o R aw & W
em ad 1 oy @Eh g W St
FhEe wa wm 3g wHtwn R e
veAT@l T NE WE § Y ST
7 g, ag fuw wq sw 3 B
£ Qe A @ qura §  afEz
wq W gWrar | 4 AW AQ Al
g ¥ TaET A faar § f& smrad
g &, AT s ATEY %W g ATE,

skqT g0 v W §, agaw A &
afgw et aiqd WF 9EAEE g,

g% AR AT § § STHT AT FLT
g g7 FaifE o@ 1967 H AT
A g9l AT Fme dagr amwm
frm aie weEln we fF war fafaegr
a8 o N, AFAATN 9 & F o
i e afes waifee wmEa W
M a7 F, gEaE Y R @
fag Wt iz s & wufe A oA
AN wsaAT N IFlEAT 9 A F
- AT H AT @ hHAT A AL AT

%
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#\ REEAT AR MW 2 T ATIH0
AN, o sEwEA § Al wY 4 @
CUBR-CC I CESc G I S

R A AR . d TG e T8
g8 fFag wmmm & &% @ o ar-
e At 3 gl g7 e drfen
FA AT FBT FTAFA FA AL AT ATE
wriE ATgE A wE R A =g ad o
F@ mRian, gE 43 4n

M RGAT wa@w WA : w7
B ar sl AR A
4 P M,

| RS A : qF AT G4
gM g dk § sl A" #1 ardw
FEA AFAE N TER T O
gag a7 s@rfe fow a97 gEr
weArs fag 3 smAr zerm feT
IHY F qadane F wifEm oo fFower
T AFTT QF 7] FTT FFAF AW
IA AT 0¥ F T THAT A eV
T feEdrd v sEm Sfesz s Qg

= e {FEr §i—
“The Congress Legislature Farty
extended its support to the Gill

Ministry. Such an arrangement was
ab initio fraught with instability as
the Gill Ministry consisted of and
was led by legislators who were
drawn together not by any 1ceologi-
cal affinity but by a desire to gain
political power.”

K

TgET q7 Ay AawT TR fE wgav
F wmm w1 aew fEm & fF amwm ot
¥ e gAY aaade w4
qifaferT qae zifaw  #1A F fog
agl feme fwm wEd o @ W AR
A faegar F e fF ag Svans ezl
Tst A fEwar wv @y faz 9 WM
gzt W fRAr wrAr o =miEzm oan
a # grmr g fF raw e B
2 g AwdA Y fem amr arfeg
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arafrT @Y o @y Tredfr Ow
ap fFar § @ s@E @y T g
TR AT FAEF g & a4
w2q ¥ ama i fafawer ama & wgar
aigar § f& frw fafeed & o7 I
F2i a9 2, forg 0% ¥ 9=k awad
F agEal fFar g, G add & @i av
urgq gAC £, g g Y& afmew
fag §, ST Q7 AgFrEA g afed
# gy ANfew § @rAr arzar § 5 ooy
T T fedt wafr dwrd w®A
f fimr fafeed #Y ooy sdr  adre
AT A F WAL FHIL A AW IAT-
I F& fEar @ qy g famar
qIAFIE  §, TSMFHIT A ®Z, T
foe® st 13 &= 9, dtfd aiafesa
R F A T 4, ITHY FoHT IEN
YT IT THo TAo Uo NI &t 3 faoy
fagrm fafrey #1 au2 9 desT
w2 H A €T FT ATHIAT g &T
e $a 8 gEae (afe w@ g
oA #, § seevEve wOAE. ..

(Interruptions.) qg fFa T
g g fEar war g1 9 4% IEd

¥ oggm & TR qf Tl g
arfed | 3 @ & JsmArEw Farw
qF A FET G

I was the only Minister who tried to
nationalise transport in India first.

zafed 97 4IFT FE W & AT H
yt FTQRI AT F 2 7 A FEEQ
Fgozg faoy w2 w@z@w (g9 WT
g T @ FAT 24 F fom, W
FeET W ST SR WA AT TGIH
fegdr Flasd &0 wHe T FT
a2 oifeRst 1 aareer F2 {Eam, aeed
FT fF sl 9w ot sl gmrLwrg
deaTh A TR 9 fF o1 Awed fEa
gew &7 ot o gy fewgay
gar 90 AT #g2 qaEd A oamw
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[#ft st <o)
forg T8 3T TEAT wEE A9 1A FAl
] O T AT TEHT WEEA TG
FA 2, Wit f @ JF 1 s=EE
'l g

“The Punjab Governor, Dr. D. C.

Pavate, told the Centre today that

the State admunistration was faced

with the heavy task of undoing the

wrongs which the Gill Mimistry has

done during its last days”
I MEE ¥F AT A1 2, I @A §
feoqa ¥ ¥ 43 =4 gEvE fen &) A
qusar g st werw fow falEEd 3
g & FWE #, R qF 9 #
A F9 & FUA AT A 2 e
fafeet & qong ¥ w9 F1agd TF-
T oagstm W ¥h wz ovm R fw
ATHT BT IS T TG FH H FH
TF g F g FEiAT Aifgd  amfw
7g fqar  AFAd 9  aF  FLAV I
g feay v | FEr o AT AT
%, S IR, SAFT W OLTAT A
3N 794 Far A wE F, A€ FeAr
fz3 £, amat 3 geW @& W
e FTEH  TAWM FYAT AUET AT
FOH FAUR WA 9l THFA HAT
afgd aife oo & v @ fafacy
N, Fa T g 0 e fwfAer 98
Faf,  gre EE, W fegEam @t
aNT AL AW W S ¥ fad
T d famr "@FW, aWa aaE T
F AT &, TG AT GG 2, TqlAT
frerra o= & fF aama ¥ e daw
TaARe FTAM Ffqe, g7 @ fF o2 @
AR U At AT A A AT | I
AN g9, gEW AiwE F9WE R fa
Fr Arfgma Aafzae &0 3, ST
qR FAF F4G F I AGF & @l
g, FME TH ATAHE ) ANE FX G
g A fafmedy &7 w0 #T v g Y
TAAT CATAIR FT F &1 UHFUF 8T

[ RAJYA SABHA ]
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TR T QT qE FA &Y
T ATIEH TIAL T T
&7 = qer ) zafag 9§ eEd
dgm fafreey & sgm s s &a a1
HiF  Ffau, wvaqT F7 TN Afeg
1T ¥TW UFATSIX  Ag Af9Q, T
a9 wfwg fage A g & a8 9w
it gaq war & Al aw wwEd
etz Afae T 3% Aga AfFl
ey g g F emeE WiqEr Tane
AT FT I8 IR A d ATE FAATT
Tizgarg B Alm waRe ¥ qEm A
g qg AR A1 g1 IR AN OH
YA A4 QT Tg6 I AT L@ av
AT QAT &Y AT F 3F AGT H
aFT | A GAEE & A9 F 39 e
AIA F IR wET g A ag o™
Feig & 47 aam )y ag &6
g IAF T FA A FTA FLN

SHRI Y. B. CHAVAN: Madam De-
puty Chairman, most of the Members
who spoke, I should say, withcut any
exception have supported the present
motion before the House Of course,
everyone has his own reason for it
and 1f we just try to see the arguments
advanced by all of them, there may
be some contradictions also But the
sum total is that everybody vants to
support this motion So, I think, as
a matter of fact, for me there 1s nothing
more to answer or reply to I am
very glad indeed, and I welcon.e this
unanimous supporf: to the motion

Some 1nteresting points were raised
by some Members. But before [ enter
into them, I want to make one pomnt
very clear that I am not holding any
brief for the Gill admimistration I am
not holding any brief for what were
the omissions and commuissionc of the
Gul administration, Some M.embers
saild—the hon. Shri Bhupesh Gupta
said—that there i1s a memoranaum sub-
mitted against the Gill Government.
We had sent that memorandum for the
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comments of the Gill Government and
Mr. Gill himself. But before Mr. Gill
resigned, he has sent the answer to all
the points and that answer is under
-examination by the Home Ministry. As
I said, the question of appointing an
Inquiry Commission arises only when
there is a prima facie case made out
on the basis of the memorandumn.. That
is a different matter. One just cannot
decide to start an inquiry only necauvse
some Members want it to be started,

SHRI BRAHMANANDA PANDA
(Orissa) : When such 3 memorandum
was submitted by some Members from
‘QOrissa against some people in the rul-
ing party, was there any prima facie
case—vyay sent it hack—Ear apnainting,
a Judge for conducting the inquiry?

SHRI Y. B. CHAVAN: I handed cver
to the CThief Minister to find out whe-
ther there was any prima facie case.
I was not in a position to do that, I
wanted him to find out.

SHRI BRAHMANANDA PANDA :
It was not from your side.

SHRI Y. B. CHAVAN: He is not
understanding what I am saying. I sent
it back to him—I had not suggested—
so that if he wanted he could find out
if there was a prima facie case. That
is all. Now, in this case, it will be my
duty to see whether there is any
prima facie case or not before woing
into this matter,

Soime Members have tried to geo into
whether the Congress or *he Cpposi-
tion was right. I do not want to go
into that thing. I think, let us leave
the whole matter for judgment of his-
tfory because, I have said, I was not
paitisan when I moved this motion.
There were political lessons to be
learnt both by the Congress and the
Qpposition in this history of Punjab
for the last 16 or 18 months because
we saw immediately after the general
elections that it was the Opposition par-
ties which introduced an element of
instability. I do not want to be parti-
san and argue the case. They started
the game of defection, defected six

Congress members, asked them to join
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the United Front Government offering
them Ministerships, and all the six
members who defected from the Con-
gress were made Ministers. So, Madam,
these things started with them.

SHRI JAGAT NARAIN: That was
after the formation of the Ministry.

SHRI Y. B. CHAVAN: What does it
mean? Whether you form a Ministry
and then defect or allow people to
defect and then form a Ministry, 1t
does not mean much, once ycu start
this game of defection—Defection itself
is a very dangerous thing—it cannot
be expected that only the Opposition
should do that and the Congress
chaild, 2ot da  theat, Therefone, e
basic position is that what has happen-
ed in Punjab during the last 16 or 18
months is something which we have to
sit back and think about and draw our
own lessons from it. I have come to
this conclusion to which I have made
a reference that these minority Gov-
ernments have proved to be some sort
of misfortunes. Everybody started a
political game and what was consider-
ed to be a reasonable game uyltimately
proved disastrous to the Punjab admi-
nistration itself. There is no doubt
about it.

Some hon’ble Members have men-
tioned that the Gill Administration has
either done this or they have not done
that. Whatever it is, now that the Pre-
sident’s Rule has been ntioduced it
will be the duty, I think, of the Punjab
Administration to undo it there are
any wrongs done and remcve any de-
moralisation among the services if 1t
is there and try to make their best to
give a clean administration to the
Punjab. Because it is the President’s
Rule. I do not think that it should
merely keep things going. I have no
doubt about it that not enly should
they keep things going but they should
also try to do some paositive gocd to
the administration. They will have to
undertake some good programmes also.
But, Madam, these are matters for the
future. Whatever suggestions some
hon’ble Members have made in this
connection will be taken ncte of and
we will see what we can do.
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[Shr1 Y. B Chavanl

I have nothing more to say 1 think
the House for the unanimous support
that they have given to this Resolution

THE DEPUTY {CHAIRMAN The
question 1s.—
“That this House approves the

Proclamation 1ssued by the President
on the 23rd August, 1968 under arti-
cle 356 of the Constitution, 1n rela-
tion to the State of Punjapn.”

The motion was adopted.

THE DEPUTY CHAIRMAN : Then
we go on to the Bihar Budget and the
Bihar Appropriation Bill, 1968 to be
taken up together The tire allotted
is two hours But if the Hnuse wants
to extend the tume they may extend it
beyond 6 o’clock.

AN HON MEMBER® It
be more.

THE DEPUTY CHAIRMAN We are
gomng to take up the two things to-
gether

should

I THE BIHAR BUDGET, 1968-69

II THE BIHAR APPROPRIATION
BILL, 1968

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) Madam, I
beg to move.—

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of *he Consoli-
dated Fund of the State ¢f Bihar for
the services of the financ.al year
1968-69, as passed by the Lok Sabha,
be taken into consideration”

The question was proposed.

M ame sar g (fae):
Erceaiio: EELLICIG] HEIZ,
fiex a8 @z @@ &1 gAw 2
aawaw S "fge Fr geee O 99
M aFT T FA AR |ivg @R

[ RAJYA SABHA ]
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211,

q faars @ F qrAw IEr g AT
ar | sfgg arga ¥ f s F ame f6e
fadra afaz £ g & @R gST
fpar ofT gda & @g i wifw v &
WA YT AT FIFT I FAIT FIHT
grar arfeA S & form e et o
s afafsfoar Fow & ww @ E
daragrfs oo @@ &1 7ifr 579
FE FAT FET FT N WA I

s\ serwz awf (fagre) @ &Fa ®

S EC
) gy fag vy (Teed) ¢
wg Fy wezmz fa=r @ )

s\ AN NWE AEA . FH J FA
o & w7 frhgs wem  (Fwomar g
a8 ¥ FME g@IT F UF AAT
ger fred TR AT AW A W
frdas ¥ T3 wzadl @1 ¥ FCH
iz, gwuram ¥fF W faw &
T A FF AW el wfaa g A g
Hrqar T F WA M B

8 5759 N F AAUT FT E
ar g & Wd @ oqmT Aqrg §K
ag oz O fr afag aoer # o sfa aay
Fofy foar ), IEM WU gEE T AGT
v ux Fa famfaaem a@a ;9|
fem a1 ok I sgaTT F AT
FTL PR AT MR AT
Fom FIGATT T Fma gaAT AR oAt
O T FUAR AAT AT | qANE
Ty wmE REEET TEodr SEE
wan  frgd @t W A F
ey A S FFar O IEFT A
F7F U FC AR A AL gAFAT
g f& wgr v am ol ¥ oo owee
FOT AT 4 R s fear &
g, gfawmg 37 4, @afqdt ] F 25
sfrma &Y, aq foard o faga doh



